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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original J urisdiction)

MONDAY, THE THIRD DAY OF NOVEMBER
TWO THOUSAND AND TWENW FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN .

WRIT PETITION NO: 33069 OF 2025

Between:

M/s. KEN l.nfra R9p.!y tls Proprietrix, Miss. Sankabathula Keerthi,#7-621t277, SR
Nagar, Hyderabad-s0O 038

...PETITIONER

AND

1. Pqputy Slate Tax Qfficer, O/o Assiitant Commissioner (State Taxes), :

Srinagar Colony-2 Circle, Punjagufta Division, Hyderabad.

2. State of Telangana, Rep. by its Secretary to Government (Revenue),
CommercialTaxes Department, Secreta-riat, Hyderabad, :

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia :praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ or. order or

direction declaring the action of the 1st Respondent in cancetling the GST

registration certificate of the petitioner vide GST No. 36GYNPS3965M1Zg, as

illegal, arbitrary and in contravention of fundamental right to cany business and

also contrary to provisions of the Central Goods and Service Tax Act, 2017 and

the Telangana Goods and Services Tax Act, 2017and consequently set-aside the

order for Cancellation of Registration dated 13.2.2025 and order of rejection of

application for revocation of cancellation dated 30.4.2025 of the 1st Respondent.



Petition under section 151 cPc praying that in the circumstances stated in
the affidavit fited in support of the petition, the High court ;r;;;;;";;
suspend the orderrs of 1st Respondent dated 1a.2.202s & 30.4'.202s ;;
consequenfly direct the 1st Respondent to Revive the GST Registration portar of
the petitioner GST No.36GYNPS3965M 1zg, pending disposal of ftre 

"uove 
wrlt

Petition as otherwise the petitioner wirt be put to severe toss and hardship.

Gounsel for the petitiioner : sRr K.P.AMARNATH REDDY

counsel for the Respondents : sRr swARoop ooRrLLA, sc FoR srATE TA)(
,

REPRESENTED BY SRI K.SAI AKARSH.
The Court made the following: ORDER



:.; ......:: .1.

Pleader, representing Sri Swaroop O learned Special

Government Pleader for
' r " : ..'..':.. :_:' :' ,.-

respondents.

for the

and

2. Heard the learned counsel for the

The petitio-ner3

by the impugned order dated ,,AO.O4.2O2S in Form GST

REG-OS issued under Rule 9(4) of
,:

Services Tax Rules, 2017 (Ar-rnexure

,,

the Central' .' | ,....'

4. Learned counsel for the petitioner sutmits that the
\

refers to the notice of the same date on which the order of

cancellation of GST registration, which has been rejected
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registration, which is not being entertained online

5; Learne:d flssjstant,Government pleader appea.ing for
,,' ' , ,' ,]

.the respond,ents submits that if the petitioner files a fresh

applicatiorr for revocation of cancellation of :GST
't .

registratio:n, it shall be considered in accordance with law

after givirrg due opportunity to the petitioner to show

cause. ' :

6. In that view of the matter, tlre writ petition is

disposed of by settiqg aside the order datgd SO.O4.2O2S

and giving tibertv to the petitioner to lile a fresh application

for revocation of cancellation of GST registration within a

period of two weeks. The petitioner is permitted to apply
,

manually, if t.l.e said application is not entertained online.

Respondent No.l would consider it in accordance witl: law

within a reasionable time after grving an opportunity to the
,

petitioner. T.here shall be no order as to costs.

Therefore, it has been compelled to approach ttris court.
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SD/.P LEKHA

To,

//TRUE COPY//
N OFFICER

The Deputy State
Srinagar Cblony-2

Tax Officer, O/o Assistant Comm (State Taxes),
Circle, Punjagufta Division,

IE -l_"^".::lrfv^ I9_99r" qf e nt ( Reve n u e ), Co m m e rci a I Taxes De pa rtm e n t,liecretanat, I elangana state , Hyderabad

One CC to SRI K.P.AMARNATH REDDY, Advocate, tOpUCJ
one cc to SRI swARooP ooRtLLA, spL.G.p for State Tax. [opUC]
Two CD Copies.
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HIGH COURT'

DATED:03/1 112025

ORDER

WP.No.33069 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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